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Mr. Speaker: What is the need for 
an auditorium when some others are 
available? · 

'The Minister of Iilformation and 
Broadcasting (Dr. Keskar): There is 
need for an auditorium because the 
AIR hold a large number of concerts 
and its own functions. It is extremely 
difficult to get a suitable hall in Delhi 
for that purpose. There are only one 
or two such halls, and they are book-
ed. We cannot get them at the pro-
per time. The number of such halls 
available in New Delhi is too inade-
quate for the engagements that are 
always taking place in the city. This 
has already been accepted. The 
delay has occurred mainly due to the 
fact that location has to be decided 
according to the Master Plan that is 
l;>eing prepared for Delhi. One or two 
sites were selected and later on they 
had to be slightly changed. Other-
wise, the work would have been taken 
up already. 
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Shri D. C. Sharma: Is there f,lnY 
proposal to build such auditoriums in: 
other big cities in India also by ~he; 
AIR? . 

Dr. Keskar: No. A plan has been' 
accepted in the Five Year Plan t~ 
have auditoriums in Bombay, Madras\ 
and Calcutta also. 

Shri Nagi Reddy: May I know the; 
estimated expenditure for this audi~: 
torium? · 

Dr. Keskar: In the Five Year Plan 
the proposed expenditure is up to, 
Rs. 15 lakhs. The present sanctione~· 
expenditure is Rs. 14 odd lakhs. 
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Displaced Persons at Sealdah Station,,_.. 

+ *360 J Shri S. ~· B~erjee: 
''\. Shri Parugrahi: ../' 

Will the Minister of ~habilitation 
and Minority Affairs be pleased to re--
fer to the reply given to Starred 
Question No. 316 on the 11th August. 
1959 and state: 

(a) whether displaced persons are 
still living in Sealdah Station at Cal-
cutta; and 

(b) i'f so, the number of such fam- · 
mes? 
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The D q n ty  M a U t t  o f M n W lt te- 
tio*  (8hri P. 8. Nsskar): (a) Yet.

(b ) 479.
Ski) S. M. B u erjet: In reply to t

previous question the hon. Minister 
gave a statement in which certain 
things were stated. One of the sug-
gestions was that the displaced agri-
culturist families should be taken 
back from the rehabilitation* centres 
and rehabilitated in vacant land. Is 
it a fact that they were rehabilitated 
in uncultivable land and, if so, w he-
ther they are going to be rehabilitated 
again? Has any action been taken on 
this matter?

The Minister at Rehabilitation and
Minority Affairs (Shri Mehr Chasd 
Khanna): This matter was very
recently discussed with the State 
Government. It is for the State G ov-
ernment to formulate proposals 
regarding rehabilitation. As far as 
w e are concerned, we are looking into 
the questions, and as and when propo-
sals are received, they will certainly 
be sanctioned.

Shri S. M. Banerjee: There was a 
conference between the representa-
tives of the State Government and 
the Central Government and their 
Ministers and they have taken a deci-
sion. May I know whether the State 
Government have demanded any help 
from the Central Government, or they 
are doing it of their own accord?

Shri Mehr Chand Khanna: These
decisions are of a unanimous nature.

Shri Bimal Ghose: Do I understand 
that there is no agreement as yet 
between the West Bengal Government 
and the Central Government regard-
ing the scheme for the rehabilitation 
o f these displaced persons and clear-
ing the stations?

Shri Mehr Chand Khanna: You 
have to look at it from a wide pers-
pective. I have to deal with camps; 
I have to deal with vagrant homes; I 
have to deal with the Sealdah 
station. Until about two years ago 
m ore than three lakh person* were on 
ray hands. Now the number has been

reduced by more than 50 per cent. 
W e are gradually removing them and
rehabilitating them. There Is n o  
question of my giving one priority
to A  and another priority to B. We am
dealing with it as one problem. More
than 50 per cent o f the people who
were in camps and vagrant homes 
and at the Sealdah station have been 
rehabilitated, and the number may be
1*50 lakhs or 1*60 lakhs. W e are- 
removing and rehabilitating them for
the last two years.
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t  . . . .
Shri S. M. Banerjee: No, that is not

so.
Shri Mehr Chand Khanna: No, you

need not object.
Shri S. M. Banerjee: I was only

disputing..............
Mr. Speaker: The hon. Member has 

no right to object.
Shri S. M. Banerjee: They com e 

from very good families, Sir.
Mr. Speaker: I cannot allow this

kind of interruption. The hon. Minis-
ter is entitled to tell this House what 
exactly, according to him, the posi-
tion is. He says that all o f them wear* 
not Sharan&rthis, soirie o f  them may
be, and some people are making a
lot o f money by  begging, and tip* 
railway station is the nearest and
proper place. These are things tha* 
are happening. W e know that every-
where these things happen.
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ShrtmxtJ R m m  Chakravartty: No,
Sir, the hon. Minister was saying.. . .

Mr. Speaker: Why should bon.
Members be so touchy? When they 
put a question, the hon. Minister 
gives his reply. He is in charge of 
the subject and he knows the position.

Stuimati Beau Chakravartty: May
I submit..........

Mr. Speaker: Order, order. When
I am on my legs, hon. Members ought 
not to stand. The hon. Minister is 
entitled to give his reply. He is 
bound to look into the matter. And 
he is placing before the House what 
he has found. What is this kind of 
interruption? Are hon. Members here 
trying to drown the voice o f the hon. 
Minister so that he may not make or 
give his explanation to the world at 
large? I cannot accept this.

Shrtmatt Reno Chakravartty: This
is an insinuation. Nobody objected to 
his replying to questions.

Mr. Speaker: Order, order. This 
kind of interruption leads me to the 
conclusion that hon. Members on this 
side of the House would not allow 
the Minister to explain the position to 
the world at large. Alter all, they are 
responsible Members.

Shri Nagi Reddy: A  charge was
levelled against us..........

Mr. Speaker: Order, order. There 
is no insinuation. I am entitled to 
come to that conclusion from  the 
repeated questions and interruptions. 
Am I not entitled to come to a con-
clusion? I will not allow this kind 
o f  interruption.

Shrimati B«nn Chakravartty: You
are making a sweeping charge.

Mr. Speaker: Order, order. It is 
Improper. 1 would say that it is im-
proper. The hon. Lady Member again 

again goes on making this kind
Of IniliiiiyMaM

Shri Nagi Reddy: People outside
will get the impression..........

Mr. Speaker: Order, order. I am 
entitled to maintain order in this 
House. I would not allow M inisters 
to be interrupted like this. They are 
bound and expected to explain the 
position to the rest of the world. They 
are here by majority vote. There-
fore, they are in charge of the ad-
ministration.

Shri Nagi Reddy: If we are to take
into account the number of votes.

Air. Speaker: Order, order. I would 
not allow a small minority group to 
interrupt the proceedings of this House 
and make it impossible for the G ov-
ernment to carry on. 1 have been 
noticing this from time to time. I 
would not allow this. Now the hon. 
Minister.

Shrimati Renu Chakravartty: On s
point of order.

Mr. Speaker: There is no point of 
order. There is only a point of dis-
order.

Shrimati Renu Chakravartty: I have 
raised a point of order.

Mr. Speaker: Order, order. Let the 
hon. Minister finish. Then I will allow 
the point of order.

Shri Mehr Chand Khanna: My state-
ment, giving the number o f families 
staying at the Sealdah station and 
making an earning of Rs. 50 to Rs. 200 
a month, was made on the basis of 
the information given to me in writ-
ing by the Government o f West Bengal. 
They say that each and every family 
has been cleared from Sealdah station.

Mr. Speaker: Now what is the point 
of order?

Shrimati Reno Chakravartty: My
point o f order is this. I f you look 
through the proceedings of today's 
Question Hour you will find that tw o 
questions were put and both w ere
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answered evasively; we did not say 
anything. When the third question 
was put, he answered, giving the facts, 
without saying exactly from whore 
he got them. If it is the West Bengal 
Government that supplied it, surely 
this House is entitled to have the 
actual data, and know whether a 
survey was made, what is the effect 
o f the survey and so on. Surely, this 
is a thing which we expect him to 
elucidate. But, then, Sir, you made 
so many obiter dicta. I did not know 
what to say.

Mr. Speaker: Order, order. What- 
«ver information the hon. Minister 
has got in his possession, he places 
"before the House. He need not go on 
repeating the sources from which he 
got the information. The Minister is 
entitled to gather information from 
all the sources available with a view 
to enable this hon. House to know 
what exactly the position is. If any 
hon. Member wants to know further, 
or dispute that, it is open to him, or 
her, to put further questions. We are 
informed otherwise as to whether he 
has reliable information or data. One 
or two such questions I will allow 
instead of having rambling questions 
and cross-examination o f the hon. Min-
ister. I never disallowed any such 
questions. Hon. Members must wait 
in patience. If they have any doubt 
regarding the source of information, 
they can ask a question. I never dis-
allowed that. But while he is speak-
ing, interrupting him and all that I 
object to. When an hon. Minister or 
any other hon. Member is speaking, I 
would request all other hon. Members 
to keep patience and not interrupt. 
They should wait till he finishes, note 
down any points on which they want 
to elicit information and aek a question 
after he finishes.

Shrt Mehr Chant! Khanna: I can
even volunteer a little more informat-
ion- According to  the recent surrey 
undertaken by the State Govomnsoot, 
owar 49 te r  cent, of these famttiat, a* 
par tkafcr own statement, are « m t a *  
about Re. M  per month and nearly

40 families were reported to have a 
monthly income id! over Re. 100 per 
month. Many of these families do 
not react favourably to any proposal 
for their dispersal and in many c a m  
they are resisting to disperse. I am 
making that statement on the strength 
of the survey of West Bengal Gov-
ernment.

Shri 8. M. Banerjee.- What Shri 
Bibhuti Mishra said was that the con-
dition of those displaced persons in 
Sealdah station excites horror than 
pity.

Mr. Speaker: That is not the ques-
tion here.

Shri S. M. Banerjee: What positive 
steps have been taken to Clear out 
those squatters and give them some 
rehabilitation, may be On compassion-
ate grounds?

Mr. Speaker: I thought he had ans-
wered that.

Shri Mehr Chand Khanna: May I
tell the hon. Member that I have as 
much sympathy, if not greater, to t  
those unfortunate people who are
squatting at the Sealdah station........
(/nterruption). Three years ago there 
were 11,000 o f them. We dispersed 
them. Then came about 7,000 of them 
and w e dispersed them. Now there 
remain about 500 or 400 families, w ho 
come to my share, and I am trying to 
move them away and rehabilitate 
them. But, as I said Just now, We 
have rehabilitated about 1,90,090 or
1,60,000 persons within the last two 
years, who are in camps, vagrant 
homes and at Sealdah station.

Jate Mills
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